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CSm'RMi AEMlNlSTBIiTIVE TRlBUNAL^r JABALPUR B 2NCH,i JABALHJR 

Original implication Wo* 434 of 2GG2

this the day o f  July,! 2004•m :

Hon*ble atiri M*P« S in ^ ,|  Vice Chairman 
Hon *ble 2 iri M&dan Mohan^i Jtadicial M saber

Mchesh Kunar Sharma#: ^ o *  late  
R*R . Sharma,! aged about 47 years,:
T .  No. A8-4V 65075,! Ord. Factory 
Kiamajria,; iV'o* Piparia,) Khamari^j 
Jabaipijr ' (M ,P.) . Aiajlicant

(By M vocate - None)

V e r s u s

1,  Union o f 3iidia,i 
•through the Secretary,!

Ministry off D e f ^ c ^
New Delhi ,

2 , Qiairraan/DGOF,: Ordnance
Factory Board,} 10-A,f Saheed K , Bose 
fead,: Kolkata - 700001 .

3 , Sr. G^ieral Manager,!
Ordnance Factory Khamaria,)
Jabalpur (|!4P) * . , , Respondaits

(By M vocate  - Shri S .A , Ehaaaadiikari)

O R D  E R

By Madan Mohan#i Judicial Mgnber -

None is present for tiie cpplicant. Since it  is an old  

case of 2002,1 we proceed to dispose of this Original Applica­

tion by invoking the provisions of Rule 15 of CA3? (Procedure) 

Rules,! 1987 • Heard the learned corns el for the respm deats^ 

and perused the records carefully,

2. By filing  -Hiis Original Application the applicant has

claimed ttie following main reliefs s

” (i) to direct the respondents to pay the house rent 
allpwanc ê f

(ii) to direct the respondents to pay -Gie a r r ^ r s  of 
house rent allowance plus other amotant i , e ,  bonus due 
to non payraoit o f HRA since August,’: 2001,'*

3 . 21ie brief facts of the case are that tiie applicant
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was allotted Goveicnrnent acoommodation quarter No* 67/4,? Tj^e  

llfl East Land Khamaria for residoitial purpose. During the 

period of occupancy the applicant was not paid tiie house rent 

as per the rule. But the applicant handed over/surroadered the 

same Govemmait acoanmodation on 23.7 .2001* After handing over 

the said Govemmsit accommodation,} the house rent allowance is 

not being paid to the ^p lic a n t  since the month August,! 2001. 

The applicant sufcraitted a r^resoitation dated 22. 1 1 .^ 0 1  to 

th e respondsits ,

4 . It is  argued on behalf of the r^pondaits that surrai- 

dering the Govemraoit acconmodation is not a criteria to 

become eligible for house roit allowance. But only after issue 

of a No accommodation certificate from the con^etait authority r 

the applicant shall become eligible to claim house r 0:at 

allowance. As a good number of t ^ e - II  quairters were lying 

vacant in Ordnance Factory,! Khamaria Estate,/ the respondmt 

No. 3 was not in a position ix) issue no accomnodation 

certificate vhidi is a pra^ondition forclaiming house roit 

allowance. However, the case for grant of HRA has beai reviewed 

in respect of similarly placed ^plicants key ing  in view the 

number of T y p ^ I I  quarters vacant in O .F . Khamaria Estate and 

the applicant has b e ^  granted HRA w .e .f .  1.9.•200 2 alongwith 

some other enployees.

5 * AftdT hearing the learned counsel for the respondoits 

and on careful perusal of the pleadings and records,! v/e find 

that as several houses of type~H were lying vacant in the
not

Ordnance Factory,/ Khamaria Estate,! and respondoit No. 3 was£in 

a position to issue the no accommodation certificate, v/hidi is 

pre-condition for claiming house roit aliowance^fi they:C^I;^ 

have rightly not givsi the house rait allowance to the 

applicant. Singly surr^dering the Government accoinmodation
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allotted ■
^ 6 ^  not CTititle an errployee to get tlie house rait allowance*

As pdc the riales the ecc^loyees shai be entitled ior house rent 

^lowance on production of Ko acooranodation certificate from 

the compet^t authority, m e  applicant after surroadering the 

allotted quarter has not obtained the no accommodation 

certificate from tiie conpetesit au'tiiority* Hoice,’ "the applicant 

was not entitled for house rm t allowances. Later on the

case for grant of HRA was revieS'/ed in respect of similarly 

placed at^loyees,i keying  in view the number of Type-H 

quarters vacant in Ordnance Factory#* Khamaria Estate,^ the 

applicant aiongwitii other onployees has been grmited house 

rent allov/ance with effect from 1.9 . 200 2* Th\is# we find that 

there is  no irregularity or illegality in the action of the 

re ^o n d m ts .

6 .  Accordingly,! we are of t3ie considered opinion that the 

applicant has failed to prove his case and the Original 

%5plication is liable to be dismissed as having no merits, 

Henc^l the Original implication is  dianissed. No costs.

V?

(Wadan
Judicial Motibdc

(H .P . Singh) 
Vice Chairman
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